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AT, T AT A1y TRIAT W=
e
T T, 17 5, 2021

FT.3. 2353(31).—F5 197 AL, TATTLOT (Heqor) ATat==rw, 1986 (1986 F1 29) (forr zaH =THeF
To=T ST Afaram Fwgr A ) i arer 3 Fir swarT (1) @i SdreT (3) ZT T= T gafFAt F1 TIN FA

TT TSI H TH AT F TN HT AT F o F9 g7ty F o Ferttwa sttt o e a9
TTAT FATEF T2 T AT Tl UTFerFeor (o To% 2ok T TTAFHT07 FgT 74T ) TST FdAT g, T -

w9 e yrfeafa

(1) (2 3)

1. TEHTT & JI7 T qi=a, T et AT Ta=707 @90, 4" 79, | J2984,937,

2. TR F TIE T0T, J9, R0 de qam=oor 29w, 4" 99, | 9999, 751,

3. TEHTT & T, TATAT A7 AT T, 2R H&T, SR/ a7 SHAT | T8, T,
gfafAfa

4. TLHTE o TLTH T, SR A T =T, =T Jre, /e a7 | 757,744,

3271 GI/2021

(1)
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ELEARICICIDEC]

TLHTY o TG =, THa (3w, @ avem, swwee a1 s HEET, T3,
BIGIEIP

6. feger, T worra Ao s, diee®y e, 997 T 10=7 I T, T3,
fErarsateg =t gt T, e

7. T =T FA (s 1157 TgU =07 I, 797 8, THAWT 927, 99 | 73+, T3,
=z, FT-560001

8. TETHE 9T, T Toa= G A Sqeem Teq (STHTaears), | 9997, 769,
' A AT 39 qtEe, A A aFe 9.0 e, 5
"ST, FTE-560078

9. f2ore, Fetes 7157 fvHTE TR UeATher 27 TIET, T2
(FrEarTTETE), BT T SHFe e,
e T, STe-560097

10. =, U T T, TREe, 9, Fierer At o, e TEeT, T2

1. Tt foragam Y. g, aEEE T, AT e aaamy | e, 1w,
FF, FISTITT, FILATT

12. Tt THE. qaTIEEE, TR A, (i e gt | gee e

13. =Y. THY UF., THEIEU T, Gk T Y gregriorn M=amr, | a5, 72,
UHATEA T, qLAFA, W%

14. AT TEE T, WA 2E, FTECHE T, T, T qATE Ta
glafae dlels, ST hHs r\}1(’1|

15. | fom fagers (@ whrg) (i fRafafy e wat=aem), 77, T A, T,
ottt s Tt G, 74 w6, v oo G, S

2. UTEETOT T JO=T qEATAT %, FAtesk § 2|

3. uTfIETor Y a5 o forT TGl eoe wEet i For S w1 uE-AEre awe 7 g

4. T ww mem ¥ T vw e @ Feia aewe g G G w st F g
T B3R ST

5. TTIEF<T, HeAW o AT % (o7 T TET TATE0 60 oram e w0 gu A [{an,

STYHT FA g0 TAT FArew Tod ¥ qarg AfFama e a=t # aguor gaiawefr [ w3,

AT ST T FET, FAT -

(i) TTTER=0T, TATSAT o TS g AqUIET o (o0 AT=ET AT F7 A7 T Tt w7




[T II—=7e 3(ii)] AT FT TSI AT 3

T TATT A TET AF TOe AT % (070 JIHET F AT g A7 HJear Fwrar 19(H)
AT 6 Far, 2011 (R =0 =9 To=Tq S ATE=AT F7T T4 8) FIT TorreiT
T, AT T TAATT TRATT HATAT § AT TEAHRTT FIET AL 0 T2 ATEAAT T2
FfomT s i aver F i e T T UH AT Fi g i area T G F oy
THT ATELAAT § TATAAGSE Tag A0 & 0 UHr qiaieET & Jqaed % o

EreTfer e ;

(i)  TEEFTOT ST ATAHEAT H AT TEE AHAHT S AR et i
AT 3 ;

(iiiy  wfErFTer S AfdRrEET F S T F4 % o G S w9 F oo saeerh
EAT

(iv) e, adt BAfRams s 4T a6 Jeaw TiemT F S0 § qhEad a7 ST &
oM 7T AT | AT TEATAl i THEAT FAT AT TE T TET T TSI T 2
Bt e w3

(v)  wrfermeor g afafeem & swadt 6 o gedie s fFermt F afsetam oo
T | ST 4T 7 ST AT F U=l i S0 AT FA70 0 f5orat F gocr=i

I - 3 —~C = Y
H AQUET ATHEAT Kl TATHCTTRA FHIIT |

(viy  wrfermeor, s & A7 B =it 91 Fewr A dwew grer & e F avaw o s
=T Ioer== AT AT F HTHAT F¥ AT AT TAATRA FAT;

(vii) e, SeRq afarReer £ amer 19 F wefie o wree Fe & o wrferea 2
(viii)  STFEEFRToT oo Her ATHST F AT A "eqar & o gw gttt £ arer 10 F adfiw
TAT AUTET THT FTHAATE F0T
6. TTEERYOT ATT FHHIOT | qEETSET THTT 7@ F TASAL F (70 T qHT TIE22 T FIM
AT AT FAT T TS AT ATAFTE ST (% S ST 5% H FTAGAT, T5F F1 FAGed, TIF
T==% ® o v Fffesw, o gfteesmT soomm v afterss o gt F o S @ o

oS AT AfAeST 97 F TE FAATS, SATATAT HTHAT oM davTd =emad F areer of € @i

TS HEAHTE o ATHIET T AT Terel AT o 2

]

7. T TEA AT AT O Grarwerat & {E gy 9 ¥ w9 " 6 UE G A o
T T |

[T, . 12-4/2005-3T50-111 (STT-3)]
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

ORDER
New Delhi, the 17th June, 2021

S.0. 2353(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the

Environment (Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the Central Government
hereby constitutes the Karnataka Coastal Zone Management Authority (hereinafter referred to as the Authority)
consisting of the following persons, for a period of three years, with effect from the date of publication of this order in
the Official Gazette, namely:-

SI. No. Members Status
@ (2) 3)
L. The Additional Chief Secretary to Government, Forest, Ecology and | Chairman, exofficio,
Environment Department, 4™Floor, M.S.Building, Bengaluru
2. The Principal Secretary to Government, (Ecology and Environment) Forest, | Member, exofficio;
Ecology and Environment Department, 7  Floor, M.S Building, Bengaluru
3. The Secretary to Government, Animal Husbandry and Fisheries, Vikasa | Member, exofficio;
Soudha, Bengaluru or his representative
4, The Principal Secretary to Government, Industries and Commerce | Member, exofficio;
Department, Vikasa Soudha, Bengaluru or his representative
5. The Principal Secretary to Government, Tourism Department, Vikasa | Member, exofficio;
Soudha, Bengaluru or his representative
6. The Director, Directorate of Municipal Administration, Ambedkar Road, 9" | Member, exofficio;
and 10™Floor, Vishveshwaraiah Tower,Sampangi Rama Nagar, Bengaluru
7. The Member Secretary, Karnataka State Pollution Control Board, No.49, | Member, exofficio;
Parisara Bhavan, Church Street, Bengaluru-560001
8. The Director General, Environment Management and Policy Research | Member, exofficio;
Institute (EMPRI), ‘Hasiru Bhavana’, Doresanipalya Forest Campus,
Vinayaka Nagara Circle, J.P.Nagar, 5 % phase, Bengaluru-560078
9. The Director, Member, exofficio;
Karnataka State Remote Sensing Application Centre (KSRSAC), Major
Sandeep Unnikrishnan Road, Vidyaranyapura Post, Bengaluru-360097
10. Dr. A. Senthil Vel, Professor, Dean, College of Fisheries, Mangalore, Member, Expert;
11. Dr. Shivakumar B.Haragi, Assistant Professor, Karnataka University Post | Member, Expert,
Graduate Centre, Kodibag, Karwar
12. Dr. M.D.Subash Chandran, Consulting Scientist, (Ecology and | Member, Expert,
Environment), Centre for Ecological Sciences,IISc, Bangalore,
13. Dr. Ramesh H., Associate Professor, Member, Expert,
Department of Applied Mechanics and Hydraulics, NITK, Surathkal,
Mangaluru
14. Shri Ramachandra Bhatta, Member, Non-
Snehakunja Trust, Kasarkd Post, Gm,e”fimefm'll
Organization ,
Honnavar Taluk, Uttara Kannada District
15. Special Director (Technical Cell) (Ecology and Environment), Forest, | Member Secretary,
Ecology and Environment Department, 7 ® Floor, M.S.Building, Bengaluru exafficio.

2.  The Authority shall have its headquarters at Bengaluru, Karnataka.

3.  The quorum for the meeting of the Authority shall be one-third of the total number of its Members.
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4.

A Member, other than an exofficio Member, shall be paid allowances as per the norms decided by the Central
Government.

The Authority shall, for the purposes of protecting and improving the quality of the costal environment and
preventing, abating and controlling environmental pollution in the Coastal Regulation Zone areas in the State of
Karnataka, take the following measures, namely: -

(i)  the Authority shall, after receiving the application for approval of project proposal, examine the same if it
is in accordance with the approved Coastal Zone Management Plan and within the requirements of the
Coastal Regulation Zone notification issued by the Government of India in the erstwhile Ministry of
Environment and Forests and published vide number S.0.19(E), dated the 6% T anuary, 2011 (hereinafter
referred to as the said notification), and make recommendations for approval of such project to the
concerned authority, as specified in the said notification, within a period of sixty days from the date of
receipt of such application;

(ii)  the Authority shall regulate all developmental activities in the Coastal Regulation Zone areas as specified
in the said notification;

(iii)  the Authority shall be responsible for enforcing and monitoring the provisions of the said notification;

(iv) the Authority shall examine the proposals received from the State Government for changes or
modifications in the classification of Coastal Regulation Zone areas and in the Coastal Zone Management
Plan and make specific recommendations thereon, to the National Coastal Zone Management Authority;

(v) the Authority shall inquire into cases of alleged violation of the provisions of the said Act or the rules
made thereunder; and review the cases involving violations or contraventions of the provisions of the said
Act and the rules made thereunder;

(vi) the Authority shall inquire or review cases of violations or contraventions of the said notification suo-
moto, or on the basis of a complaint made by any individual or body or organisation;

(vii) the Authority is authorised to file complaints under section 19 of the said Act;

(viii) the Authority shall take such action as may be required under section 10 of the said Act, to verify the
facts of the cases before it.

The Authority shall, for the purpose of maintaining transparency in its functioning, create a dedicated website
and post the information relating to its functions, including the agenda in its meetings, minutes of the meetings,
decisions taken in each meeting, recommendations for matters on violations and contraventions of the said
notification and actions taken on such violations and contraventions, court matters including the orders of the
courts and the approved Coastal Zone Management Plan of the State Government.

The Authority shall furnish reports of its activities at least once in six months to the National Coastal Zone
Management Authority.

[F. No. 12-4/2005- IA-III (part-3)]
Dr. SUITT KUMAR BAJPAYEE. Jt. Secy.
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